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Tir o S.zx.isausmk, Counsel for the Applicant.

The learned counsel for the applicant

has subidtted a pi’.;otoco;ay of tie Fotification dated|

8,2.2001 igsued by the respondents which has been
taken on record. He suonits that the notir icat ion
i gsued: edirlier by the respondents’ and*Widien'was
challenged by this Ok, has been cahcelled by the
present notification. In view of this, he wants
to withdraw the present application inorder to
challenge the lotification Gated 8.342001 by aftrsk
sepepcdr® O.h. He further subinits that the spplicee
ticn (¥ Ko. 53/2001) for awending the O would
not serve the purpose. Hemce, tne present prayere.

Considered the prayer. The dpplic it ‘is
peraxitted to vwitihdsw the present applicétion.
Since the new notification gives a new .cause of

action to the applicant, the same can be challenged|

by m.u as per legal acvise.

The Cobe ia disnosed of gccordirgiy.
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